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L7 THE CENTRAL ADMINISTRATIVE TRIBUMNAL,JATIPUR BENH,JAIPUR.

Date 9011 .
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2f Decisiong
oA 195,/99

Bhag Thand, Safaiwala, Head Record OFffinz, RM3, Jaipur.

e e AI:)I:’liCant
v/s

union of India through Secrztary, Deptht .of Posts,

Ministry <f Communicaticns, l2w Delhi.

2. Chicf postmaster Guneral, Lajasthan Circls, Jaipur.
3. Zr @Jyjt o 2f Railway Mail 3Szrviece, JP Division, J2ipar.

H=ad Record Offif:er_, R2ilyay l2il Service, JP Divizion,

Jaipur,
. «se Respond=nts
CORAM:
HIAT'BLE MP WS .ITAGARWAL, J' TLICTAL MEMESER

- . 2y - e TSTE:
HOT'RIE MR JSOFAL SA1N3H, “DMIUISTFAT IVE MEMRER
\.\_____.MJ

For the anplizant ' eee Mr .l LThawani
For the Respondznts eee Mroll Wl.shrimal
OCRDER
PEF HOT'BLE M W3 JFGAGAKWAL, JUDICIAL MEMSER

In thiz Ca £ilsd u/z 19 of the Administra: 'pﬁ Tribunals

aAct, 1585, the apolizant mékzs 3 praver to Jirect the

regoondants by issuance an order or JQirection to implement

Derartment ©0f Pozts lztter 1T0.15-14/

P

[al]

contadinsd in

w

I dated 22.4.97 (ann.a’s5). PFurther directions are alzo

gought £o regulaciss the applizant in Groap-D cadrs.
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2. It appears that earlisr the agplicant £ilsd 04 133/91
efore thiz Tribansl, whizsh was dezcided on 15 .3 .%4, directing
thz pondants £0 examine the question of regularisaticn
of the agplicant in Group-D post of 3afaiwals in terms of
D.C.F. letter dated 12.31. if the sams is applicabls ko
ths zpplicant, within a pericd of thres months from the Jdate
of receipk of a copy of the orjer. It is stated by the
learnsd counszl £cr the applicant that this ocrder was not
R complizd with. Therszfore, the appli-apt £il:zd ancther
e
~ Ca 24795, which was decided on 20.2,95, with the Jiréct ion

+c tr2at the applicant 23 £all time casual worker f£or the

puarpose of arant of tempor2ry status in Spous-D POSES Wes oL

142,95 in aczordanes with the scheme promalgated by the ir
. ) : -

circulardated 1244091 wikth oonsegquential teneficz.  An appeal

| .
was f£ilzd against the ocder passed by this Tribunal dated
20.,9.95 bzfore Hon'blz the Suprems Sourt of India
<

and Heon'ble
the 3upreme Coart v

appeal £ils3 by the dep

"leave Jgranted.

The appszl iz disposed of as peC th*»‘ ‘
gj_vr;n in the Ju'i‘:

=meni: ©of this

nd coretary,
Minist ry of Comimanications & Drs. vi. Saldkubzi &
Crd., recorted (1297) 11 3020 224 .»

w

. Reply was filed. In g' reply the stand
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nt iz that in view of the judgement of Hon'ble the

suprems Court, as referrsed abowve, the applizant is not

entitled to any relisf sought £or.
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4, The lzarned coupfel for the applizant dur ing the

course of arguments has referred a2 circular izsuzd by the
Departrent of 2%3ts vide Nows.I., Deph oof Posg, Lr o1 .45-11 /92~

SFR-1, dated T 304 .97 and enphas iz was lail that for the

()]
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purpose of relicsf, az claimed Wy the applicant, this circular

yomrshawe should hage becen taken inko considerat ion and
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this circular was talksn into 2onsidsraktion, the azplicant
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elizf sought for.

. _
i €. We hawye Jiven amriocus considerat ion €< the rival

contznt ions of the lsarned counszl £or the Parcies on the

6. After cong ideration of the avermentes mads by the
part ies, whole recopd 3and the rival zconkent ions of bLoth the
rartices, we disgese of this On with 2 direct ionm £o the
r=apondents to consider the case of the apelizant for

oV regularisation in the light of the judgsrent & Hon ole the
Suprems Court in 3zoretary, Ministry ©f Commuanicaticns & Ors.
vs. Saikubai & 0rs., (19%7) 11 822 224, and the circular
dated 28.4.97, issusd Yy the Department of Posts, within a
pericl of three months from the Jdate of recsipt of a copy

of this crder. Mo order as £ 208ESe
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(GOPAL S I“?ul—l/; (3 .7 ACAEWAL)

MEMRER * (&) , MEMBER (J)




